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[Authorised English Translation)
HARYANA GOVERNMENT
AGRICULTURE DEPARTMENT
Notification
The 8th November , 2013

No. G.S.R.35/Const./Art.309/2013 .— In exercise of the powers conferred by the proviso
to article 309 of the Constitution of India, the Governor of Haryana makes the following rules to
further amend the Haryana Subordinate Agriculture Directorate Ministerial Staff {Group C)
Services Rules, 1994, namely :—

1. These rules may be called the Haryana Subordinate Agriculture Directorate Ministerial
Staff (Group C) Services (Amendment) Rules, 2013.

2. In the Haryana Subordinate Agriculture Directorate Ministerial Staff (Group C) Services
Rules, 1994 (hereinafter called the said rules ) , after rule 9, the following rule shall be inserted,
namely :—

“9A. (1) Typing test is substituted with the  State Eligibility Test in Computer
Appreciation and Applications (SETC) as a part of service requirement for
Clerks, Steno-typists, Junior Scale Stenographers and  Senior Scale
Sienographers. The State Eligibility Test in Computer Appreciation and
Applications (SETC) shall be a post requisite condition/qualification which all
the newly recruited/appointed  Clerks, Steno-typists, Junior Scale
Stenographers and Senior Scale Stenographers in the Government
Departments/Organizations shall have to qualify. The existing €lerks, who
have been promoted from Group-D and Restorer etc. who have not passed the
typing test till date as required under the Service Rules shall have an option
either to pass the typing test or the State Eligibility Test in Computer
Appreciation and Application (SETC). The Steno-typists, Junior Scale
Stenographers and Senior Scale Stenographers shall also have to qualify
stenography test as prescribed in the Service Rules.

(2) The candidate shall have to qualify the State Eligibility Test in Computer
Appreciation and Applications (SETC) within the probation period of two
years, extendable by one year in case of direct recruit. The candidate
appointed against the aforesaid categories of posts in Group C shall not be
entitled to earn any increment in his/her pay scale till he/she qualifies the said
test, failing which the services of such employees shall be dispensed with. The
persons who are promoted to the post of Clerk and Steno-typist shall also
qualify the State Eligibility Test in Computer Appreciation and Applications
(SETC) within the period of probation of one year extendable by one year,
failing which he/she will be reverted back. :

(3) The Government of Haryana hereby authorizes the Haryana State Electronic
Development Corporation Limited (HARTRON) or any other agency as
prescribed by the Government, as the authorized Agency for conducting the
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(5)

(6)

3. In the said rules, in Appendix B.-

State Eligibility Test in Computer Appreciation and Applications (SETC),
alongwith a test in typing speed in accordance with the syllabus as the State
Government may specify in this regard from time to time, besides the syllabus
already provided in sub-rule (4) of this rule. The ‘pass’ certificate issued by
HARTRON or any other agency, as approved by the Government, would be
accepted as an evidence of the fulfillment of the prescribed condition in the
Service Rules.

The syllabus for the State Eligibility Test in Computer Appreciation and
Applications (SETC) would contain Word processing, Internet Browsing and
E-mail management only.

In the case of Clerks, typing speed of 30 words per minute in English and 25
words per minute in Hindi converted with equivalent key depressions in both
cases as the typing speed, would be tested on computers.

The employees possessing the following qualifications are exempted from

taking the State Eligibility Test in Computer Appreciation and Applications

(SETC):-

(i) M. Tech./B.Tech. (Computers), M.C.A., B.C.A. or Diploma in
Computers from the recognized institutions e.g. Polytechnics;

(ii)  Basic Computer Literacy Certificate from any recognized centre
established under the National Institute of Electronics and Information
Technology (NIELIT) {erstwhile DOEACC Society};

(i)  Haryana State — Certificate in Information Technology [HS-CIT] from
the Authorised Learning Centres (ALCs) of the HKCL;

(iv)  Candidates/femployees who have already passed the SETC and the
same is valid at the time of joining the service. The State Eligibility
Test in Computer Appreciation and Applications (SETC) passed by
any candidate earlier shall be considered valid for a period of five
years from the date of issue of such certificate by HARTRON or any
other agency authorized by the Government; and

v) Physically disabled candidates i.e. amputation of hand (left and Right)
Amputation of upper limbs, Paralysis of Radial Nerve (Radial Nerve
Palsy) of either upper limb. Declination degenerative disorder effecting
the nervous system which may cause paralysis and atrophy of the hand
and its muscles and Visually Handicapped.
However, these employees, with the exception of those mentioned
under sub-para (v) above, shall be required to clear the ‘typing test’
being part of the State Eligibility Test in Computer Appreciation and
Applications (SETC).”.

. against serial number 5, under column 3, for existing item (i), the following item
shall be substituted, namely :-

“10+2 or Graduate or its equivalent. However, in case of ex-serviceman, the
minimum qualification shall be 10+2 only.”;
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against seria] number 6, ynder column 3, for existing item (i), the foHowing item
shall be Substituted, namely :—

I

“10+2 or Graduate or its €quivalent, However, ip case of EX-serviceman, the
minimum qualification shaj| be 1042 only.”;

OI. againgt serial number 8. under column 3, for existing item (i), the foHowing item
shall be substituted, hamely . '

“1042 or Graduate or its equivalent, However, in case of €X-serviceman, the
minimum Qualification sha be 10+2 only.”.

IV, againg serial number 9 .

“) 1042 or Graduate or its €quivalent. However, in the case of
€X-serviceman, the minimum qualification sha be 10+2 only;

(i) knowledge of Hindj upto matric Standared;
(1i)  omitteq in view of rule 9.A.,

(B)  under column 4, for the existing items, the following items shall pe
substituted. namely :-

“(i)  Restorer or  Gestetnor Operator, Duplicating Machine Operators,
Daftries ang Peong having five Years experience ag such and havye
Passed 10+2 €Xamination |

(i) knowledge of Hindi upto matric standard;
(iii) omitted in view of rule9 A,

ROSHAN 1AL .
Principal Secrelary to Government Haryana,
Agriculture Department.



1960 HARYANA GOVT. GAZ. (EXTRA.), NOV.8, 2013
(KRTK. 17, 1935 SAKA)

sRuon WK
FY favmr
ey

fate 8 AgwR, 2013

T Ao ®lo o 36 /%fdo /3o 309 /2013 — ART % WAy & rgegE 309
§ U BT TG il B T SR ge, R @ e, gud g1 sl g
{anrnr el wrter fafier yard (o) dar fAuH, 1994, BT T MR A b v
Frafaifad frer g €, gefa —

1. fw sRavn Sy e swelieer et farfesT wend (gu—T) dar (e s,
2013 HE Sl GHA 8 |

2 wfeon sfRer Fft PRvmer fafrd @i (o) Jar frm, 1004 (e g
e e Saa frm wer T ) § fraw o @ 9rg frfaiad o g Sy, i
cgp - (1) <Hu gden fafiel srgeHdl, FTS o amgfafaat sk aRwe
S amgfefet @ forg o wdf @ AT wu F HEYeR hfce
SRerder § wog A wem (@EEAW) § ufrenfrd @ S B
Frogey SReE qon Aftedes 7 IS arrar g9 (CagAEn) ag @l
e wd/ ardar Brh o W R/ weenslt ¥ el g e/
Wmmwwﬁ,aﬂwﬁ,mwmwm
Wm%ﬁﬁﬁmmﬁﬁlaﬁﬂﬁ%ﬁmﬁﬁ'gqaaw
ﬁmmﬁﬁmmwﬁﬁ%ﬁwmzﬁmﬁwmﬂ
R o @ GV udEm UrE E A ¥ 9 @ A HU wen A
Frpe] NRge e Yfade § ISy ar e (g dd) U
B B Rwe BNT| amgCEdt s dawa ngfifiel st aRe
éaﬂm;ﬁanej%ﬁaﬁaﬁﬁﬂ@mﬁaﬁﬁum%ﬁmﬁxqﬁmﬁﬁﬁcﬁ
FHIAI |

(2) FEeaR B A ad @ g § ve ad e R & ay @ aRden
@l & e Frgex SRIT der Yferder IS urs e (T
qﬂ.)eﬁmmﬁaﬁﬁlwwﬁqﬂzﬁqpfﬁwﬁzﬁmﬁﬁgaﬁ
SHiGaR 4 O g Ao # @is dangly aifa B & fan wwaR
A S 5/ q 9E SF Ude od g o) dar/ o 8, R srawe
@) R O Rl @ Qe wer a) & omef | e o fafte aen
W“&?zﬁwwmﬁﬂmwﬁﬁﬁﬁwﬁmﬁwmﬂmt,raa
af @ uRSET wEf @ Mox REyeR SREE du Wtade A e
qryar oder (A e HR gl R s | UY SY 99
yftafa = faar S|

(3) memmmmmm%ﬁé@
(W)mwamw@%aﬁ@m@wﬂﬁwﬁma%
m~ﬁm(4)ﬁammﬁuamm$mﬁaﬁﬁww



HARYANA GOVT. GAZ. (EXTRA.),' NOV. 8, 2013 1961
(KRTK. 17, 1935 SAKA)

- R e s i i &R ugumn @ orgaR ersfi wie |

oer wfrd Swyer INfger qur YfederT #§ sy sl e QUL

W) arifor B B g it toRfl & wa # wiftrga BYl 71 2R

7 WRER G gAT AT el oy Uorll g o) foar A o

g Bt e A fftg ud B 9w B B e P wY F DR

fagr Smem |

() wges sfrgeE don cRsrde F wo e wen (g AN) @ e
TroaEEH el TEHRIRIT, geRee aRISRT T $—Hel FwHT BT |

(5) fofoet @ qum # A AR ¥ wEEH B (Key) IO Afed dqer’
SIS W fy e 30 W qerm = # vy fire 25 e @) ersfi wWiE,
e ergfiin wiie Froyger W udfde @ S |

(6) frafafed drger s ol FH@RAl @ duyer iReeT de
ufterbye ¥ wod U gder  (@UEd W) I W g & Ol 8 -

() TALH. /&P, (@), TAEg, LAY a1 AT SR G
qiferdsfaad @ Hrager A :

Giy O gdagified den wEer delfie) W (e Sud )
(o SeNgo=iel ARmge) & el wnfa fRl wEaar g $ 3
IR HRIYET FIERAT YHIO-UF;

Giy TadEe. B e fan sl (Queds) F e e |
RO TS YEIO-TF (TECEIaEL);

(iv) SefigaRi/ FHaRal el cuddRll vea @ @ U av ¥l 2
qer ag Val TRV HRy WY A ¥ | fed IRiaR gR1 dgel 9 &
e prRe” srNRTGE e Rerde A RToy ard ST (GEgi)
P BREM BN A WRER R Wied R R UeiRl g gEr
T o e @) Ay @ uig af @ sy @ forg g A
SITQIT; eI

(v) TRE wu F owga geiant sifq Rl (SR T <R @
sTEdEE, UG SR BT sfTeed, R oft Yeud (gud T
die) < A § IS TE Hud & | Faw Red & wifia wed
arem SRS Rorkfeg Rwelted o B @ Wed Ul @
SRIRRT @ aforr qer Sl @) el B HRO 8 Gehcl ¥l
e, e seaRdl @ SRiE Su-t1 (v) @ el aftfa smare
ﬂﬁammﬁwamqmmﬁﬂwmqﬁ&ﬂ
(QEEERT) B ATTHY S qhET qARR e SqfeT B

3. 9ga g | oRf¥re @ §-
I o G 3 @ A, @ET 3 B AR fRvmE we () 3 wE W, Aefaie e
gfereenfa @ wrgd, srerfd —
“(i) 10+257




1962 HARYANA GOVT. GAZ. (EXTRA), Nov. 8, 2013

(KRTK. 17, 1935 SAKA)
—_— (KR f
1. T U 4 @ YT 3 & Ay ﬁamw@?wmw,ﬁﬂ:f%mﬁw

uferenfig o9 SO, Srerfa
“(i) 10+2;7;

1. mmsa%wﬁ,wazkﬁﬁﬁamw(i)zﬁwwﬁ%@aw
: SR B ST agerfa '

"M 10+2:7
V. 59 e 6 & ampy

(1) '@rﬂaeﬁﬁﬁ,ﬁamwﬁzﬁwmwﬁﬁ%mﬁﬁamﬁaﬁ
ST, sperfe ‘

“() 10+2;7;
(ii)aw‘fwaasféﬁwm;

L (i) 'ﬁwgasa%@ﬁavmmwé‘ms‘?r’

(1) @m4$%,ﬁwmqﬁ$w'wﬁwﬁf@ﬁmgﬁvwﬁaaﬂ

(ii) ﬁwgmzﬁqf@avmahfﬁvé’rﬂs‘?l“l

RIe e,
HHTT wfoa, gRarer e
DY funr




HARYANA GovrT. GAZ. (EXTRA.), NOV. 8, 2013 1963

(KRTK. 17, 1935 SAKA)
T ——— s

[Authorised English Translation /
HARYANA GOVERNMENT
AGRICULTURE DEPARTMENT
Notification
The 8th November , 2013

No. G.S.R.36/Const./Art.309/2013 — In exercise of the powers conferred by the proviso
to article 309 of the Constitution of India, the Governor of Haryana hereby makes the following
rules to further to amend the Haryana Agriculture Department Subordinate, Offices, Ministerial
Staff (Group C) Service Rules, 1994, namely :—

1. These rules may be called the Haryana Agriculture Department, Subordinate Offices.
Ministerial Categories (Group Q) Service (Amendment) Rules, 2013.

2. In the Haryana Agriculture Department, Subordinate Offices, Ministerial Categories
(Group C) Service Rules, 1994 (hereinafter called the said rules ) . after rule 9, the following rule
shall be inserted, namely .—

“9A. (1) Typing test is substituted with the State Eligibility Test in Computer
Appreciation and Applications (SETC) as a part of service requirement for
Clerks, Steno-typists, Junior Scale Stenographers and Senior  Scale
Stenographers. The State Eligibility Test in Computer Appreciation and
Applications (SETC) shall be a post requisite condition/qualification which all
the newly recruited/appointed Clerks, Steno-typists,  Junior Scale
Stenographers  and Senior Scale Stenographers in  the Government
Departments/Organizations shall have to qualify. The existing Clerks, who
have been promoted from Group-D and Restorer etc. who have not passed the
typing test till date as required under the Service Rules shall have an option

(2) The candidate shall have to qualify the State Eligibility Test in Computer
Appreciation and Applications (SETC) within the probation period of two
years, extendable by one year in case of direct recrui
appointed against the aforesaid categories of posts in Group C shall not be
entitled to earn any increment in his/her pay scale till he/she qualifies the said
test, failing which the services of such employees shall be dispensed with. The
persons who are promoted to the post of Clerk and Steno-typist shall also
qualify the State Eligibility Test in Computer Appreciation and Applications
(SETC) within the period of probation of one year extendable by onc year,
failing which he/she wil] be reverted back.

(3) The Government of Haryana hereby authorizes the Haryana State Electronic
Development Corporation Limited (HARTRON) or any other agency as
prescribed by the Government, as the authorized Agency for conducting the
State Eligibility Test in Computer Appreciation and Applications (SETQ),
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Government may specify in thig regard from time 10 time,

HARTRON o any other agency, as approved by the Government, would be
accepted as an evidence of the fulfitment of the prescribed condition in the

The syllabysg for the State Eligibility Tegt in Computer Appreciation and
Applicationg (SETC) would contain Word processing, Internet Browsing ang
E-maijl Mmanagement only.

In the case of Clerks, typing speed of 30 words per minute ip English and 25
words per minute in Hindj converted with €quivalent key depressions in both
cases as the typing speed, would be tested op computers,

The employees
taking the State Ehgxbih'ty Test in Computer Apprecratlon and Applications
(SETC).-

(i) M. Tech /B.Tech. (Computers),

established under the National Institute of Electronics and Information
Technology (NIELIT) [erstwhile DOEACC Society];

(iii)

(iv)

(v) Physica”y disabled candidates j.e. amputation of hand (Left and Right)

Amputation of upper limbs, Paralysis of Radial Nerve (Radial Nerve

the nervoug System which may cause paralysis and atrophy of the hand
and its mugcles and Visually Handicapped.

3. In the sajd rules, in Appendix B -

L Against serial number 3, under column 3, for existing item (i), the fo”owing item
shall be substituted, namely —

“10+2;7:
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1L

1.

Iv.

Against serial number 4, under column 3, for existing item (i), the following item
shall be substituted, namely :—

“10+2 7,

Against serial number 5, under column 3, for existing item (i), the folowing item
shall be substituted, namely —

“10+2 57
Against serial number 6, —
(I} under column 3, for the existing items, the following items shall be substituted.
namely :— ’

“(y  10+2;
(i) Knowledge of Hindi upto Matric standared;
(1if)  Omitted in view of rule 9 A

(I under column 4, for the existing items, the following items shall be
substituted, namely :—
“(1) 1042 and five years experience as Restorer, Gestatner Operator, Daftri

or Peon;

(1) Omitted in view of rule 9 A.”.

ROSHAN LAL ,
Principal Secretary to Government, Haryana,
Agriculture Department



